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Government of ;]'am mu and Kashmir,

Civil Secretariat, Revenue Department.
s o e o o

Notification
Srinagar, the 2V June, 2019

ROHLD.-In exercise of the powers conferred by clause (b) of section 3 of the Jammu

_ommissioner Revenue Jammu, to be competent authority for purposes of the said
vithin the territorial jurisdiction of Tehsil Jammu and Jammu South of District
lammu, for a period 09.06.2019 to 25.06.2019.

By order of the Government of Jammu and Kashmir.

Sd/-

(Shahid Anayatullah)IAS
Commissioner/Secretary to Government,
Revenue Department
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